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Lakhmu Bhawani, Shri
Lalit Sen, Shri

Laskar, Shri N. R,
Laxmi Hai, Shrimati
Mohub,  Shri

Mahishi, Dr. Sarojini
Maimoona Sultan, Shrimati
Malhotra, Shri Inder J.
Mantri, Shri [L1.
Marandi, Shri

Masuriya Din, Shri
Mchrotra, Shri Brai Biharl
Mehta, Shri LR.

Mchta, Shri Jashvant
Minimats, Shrimati
Mirza, Shri Bakar Ali
Mobammad Yusuf, Shri
Moubany. Shri Gokulanands
More, Shri K. L.

More, Shri 5.5,

Mukne, Shri

Pandey, Shri R.5.

Alvares, Shri

Bade, Shri

Badrudduijs, Shri

Barua, Shri Hem

Dheel, Shri MH.
Chakravartty, Shrimati Renu
Daji, Shri

Dandeker, Shri N.

Dwivedy, Shri Surendranath
Himmatsinhji, Shri

Mr. Deputy-Speaker: The result of
the Division is Ayes 101;
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Pandey, Shri Vishwa Nath
Panna Lal, Shri
Patel, Shrl N.N.

Patel, Shri P.R.

Patel. Shri Rajeshwar
Putil, Shri Vasantrao
Prawap Singh, Shri
Raghunsth Singh, Shri
HaJ Bahadur, Shri
Raiju, Shri D.B.

Raju, Dr. D.5.

Ramansthan Chettiar, Shri R. .

Rane, Shri
Rao, Shri Thirumals
Reddy, Shri Linga
Roy, Shri Buhwanath
Saha, Dr. 8. K.

Sahu, Shri Remeshwar
Suigel, ShriA. &,
Samanta, S X
Sharma, Shri AP,
Shashi Hanjan, Shri

NOES

Kapur Singh, Shri
Koys, Shri

Krishnapal Singh, Shri
Mahananda, Shri
Masoni, Shri MR
Misrs, Dr. U,
Muhammad Tsmail, Shri
Muzaffar Hussnin, Shri
Nair, Shri Vasudevan
Ram Singh, Shri

Noes 30.

Shri Ranga: But
Shame on them.

Aligarh Muslim
University (Amdt.) Bill

Shastri, Shri Lal Bahadur
Sheo Marain, Shri

Shrec Marayan Das, Shri
Shukls, Shri Vidya Charan
Sinha, Shrimatl Ramdulari
Sinhasen Singh, Shri
Subbaraman, Shri
Subramanysm, Shri T.
Sumat Prasad, Shri
Swamy, Shri ML,

Tehir, Shri Mohammad
Tiwiry, Shri K.N.

Tuls Ram, Shri

Tyagi, Shri

Ulkey, Shri

Varma, Shri Ravindrs
Verma, Shri Balgovind
Virbhadra Singh, Shri
Vyas, Shri Radhelal
‘Wadhwa, Shri

Yadab, Shri N.P.

Rangs, Shri

Sen, Dr. Hanen

Shawtri, Shri Prakah Vir
Singh, Shri ¥, D.
Solanki, Shri

Tan Singh, Snri

Yashpal Sin

they are 370.

The maotion was adopted,

Shri Naragimha Reddy (Rajampet):
1 have committed a mistake. It
should be No.

Bhri T T. Erishnamachari: He can-
not vole against the Bill. He is a
classsmate of mine!

Shri Ranga: It shows that the Cong-
ress Party itselt hag disowned it
Only 100 people have vote] for it

Shri Dajl: It does not get the majo-
rity of the House.

8hri Ranga: Nor of the ruling party

itself. The majority among them-
selves are not in favour of this Bill

Mr, Deputy-Bpeaker: There are 101.

1440 hra.

STATUTORY RESOLUTION RE:
ALIGARH MUSLIM UNIVERSITY
(AMIENDMENT) ORDINANCE and
ALIGARH MUSLIM UNIVEHRSITY
(AMENDMENT) BILL—contd.
Mr. Deputy-Speaker: Including the

time extended, we have got 4 hours

and 15 minutes, of which we can
have 3 hours for the first reading and
the balance for the second and third
readings.

The Minister of Education (Shri M.

C. Chagla): When would I be expect-

ed to reply?

Mr. Deputy-Speaker: Tomorrow,
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Shri M. C, Chagla: Tomorrow at
3 O'Clock there is a special discus-
sion on teachers. If I reply at half
past two, is that all right?

Mr. Deputy-Speaker:

zarlier,

May be

Shrimati Renu Chakravartty (Bar-
rackpore): The events which took
place at Aligarh, and out of which
arose the ordinance, have beep dis-
tressing enough. I think there is no-
body in the whole of India who was
not shocked by the events. But I
must say that they were events which
could have been forescen, because this
very House had debated what’ had
been going on in the Aligarh Uni-
versity not once, but twice, during
the tenure of Dr. Shrimali.

Unfortunately, during that dcbate
there was much acrimony ano wild
charges of anti-national uctivities
were made as also Pakistani conspi-
racy which could not be substantiat-
ed and were not substantiated.
When Dr. Shrimali replied to it, to
me it seemed that he had neither
the liberal vision nor the academic
standing and stature to deal with the
situation or to diagnose the extent
and depth of the ills. I remember
that at that timie Y spoke very sharp-
Iy against the sensation mongering
and the allegations which had been
brought forward by Shri Prakash Vir
Shastri and Shri Vajpayec, which
were not substantiated by subsequent
enquiry committees,

At the same time, during that de-
batc, I remember we heard about
certain events that were taking place
and certain communal elements,
Muslim communal elements, and their
activities were highlighted by us, and
especially the activilies of the Pro-
Vice-Chancellor.  Fortunately, after
fo mrany years he is being asked to
go, the entire post is now being ¢limi-
nated. Wo had asked for it, and we
wad argued at that time that most of
the unlversities did not have Pro-
Vice-Chancellors, and we brought to
his notlee communal articles which
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had been written by this gentleman
and by Prof. Rashid Siddiqui,
Mr. Khaliq Ahmed Nizami ete. We
had also pointed out that these were
symptomatic of dangerous trends but
they were not in the majority in the
university, The majority, by and
large, remained healthy and the uni-
versity was producing very excellent
graduates who could go out into
Indian life and be a matter of pride
for us. But there was a small group
in the university with strong ideo-
logical links, we had mentioned it,
with the Jamaat-e-Islami,
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1 say that for several long years
nothing was done either on what was
stated Tn that discussion or to imple-
ment many of the very good recom.
mendations which had been made by
the G. C. Chatterjee Enquiry Com-
mittee, and the inevitable thing has
happened, the consequences whick we
today reap and which we all denlore.
The recommendations of thet Com-
mittee were implemented only in one
small sector, that is in reducing the
percentage of local admissions to the
engineering college, It was brought
down from 75 to 50 per cent as had
be:n recommended by thai Commit-
tee. 1 think many of the hon. Mem-
bers who are associated with that
University will say that both Hindus
and Muslim students combined to
attack; if is not only a Muslim attack,
In the enginecring college out of a
total of 1337 students. Muslims are
773 and Hindug arc 664; that ig gl-
most at par; it is a little less, 46.2
per cemt Hindus in the engincering

college. Taking advantage of tie re-
duction in the reservation for local
students in the engineering college,

an agitation was started and an action
committee  was formed and the
leaders of the action commitiee were
Bashir Khan who is said to be under
the inffuence of Jamiat-e-Islann and
Bhim Singh who is alleged to  have
Jan Sangh affiliations. He is suppos-
ed to have been arrested in the Praja
Parishad agitation in Jammu and
has close association with Jan Sangh
students in the local Dharamra) col-
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Jege.” The two extreme communal
ehements merged and the common
target of attack was the Vice-
‘Chancellor.

Bhri Bade (Khargone): Nu commu-
nist?

Shrimatl Renu Chakravartty: It is
“for you to make that point wluch you
have always done and will cuntinue
to do,

The main point is that we are now
dealing with the charges that had
been brought forward, that this has
been dine by communal elements. I
agree that the Vice-Chancellor is =

mationalist Muslim and we all
deplore. ...
Shri Mohammad Koya (Kozhi-

kode): What about the previous Vice-
Chancellora?

Shrimati Renu Chakravartty: 1t is
for you to speak....(Interruptions).
¥ do not know why my hon. friend
becomes 0 excited. The common
larget was the Vice-Chancellor whom
1 recognise—maybe my friend may
nol recognise—ag a leading nationa-
list Muslim, a person who is gomng a
great deal of good for the umiversity.
1 acknowledge that. But there is n»
doubt that the events werc iintivat-

d by reactionary, communal and
anti-secular elements, bolh Hindus
and Muslims. The overwhelming

majority of students, I hold, remain
‘bealthy. The University had ap-
pointed a committee to go into the
affairs of the University and that com-
mitlee report says that the disciph-
nary tone in the student community
iz fairly high and in this respect the
University compares very favourably
with many others. I have uied to
find vut and T know that by and large
the great majority of the students did
not participate in this viclous attack
although there was a good deal of
agitation with regard to the lowering
of the percentage in the unmiversity
with regard to the local students’ en-
trance into the engineering college.

1033 (Ai) LSD-—T.
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The point T would like to malke i3
that the Aligarh University is a Uni-
versity which was looked upon by
Muslims with great emotion. After
these regrettable incidents had takea
place, we should not act in panic.
That is my appeal to the hon. Minis-
ter. We ghould not exaggerate out of
all proportion the things that have
happened and the sources ol the evil.
The fabric of Aligarh remains essen-
tially fine material in spite of the
blots that had been made on it due tu
the Muslim League politicians.  But
we are not to forget and as Indians
we are proud of it, that out of this
University came flne natiunallst stal-
warts like Maulana Mohammad All
and Shaukat Ali . . . (Interruptions).

Dr, M. S, Aney
created Pakistan.

(Nagpur): They

Shrimati Renu Chakravartiy: 1 do
not consider that Shaukat Ali created
Pakistan was so; I do not agree with
my learned and elderly colleague. A
grand company of Muslom leaders
like Hakim Ajmal Khan h-d joined
hands with Gandhiji and they were
the products of Aligarh. Most of us
were children at that time and we
looked upon these people as nationa-
list Muslims and had they remaified
with us, maybe, the turn of e¢vents
may not have taken the turn that it
did later on. Every Indian, be he %
Muslim or Hindu, is proud of Aligarh
which was theé cradle of two genc-
rationg of patriots, I do not know
whether my frlend will cill Khan
Abdul Ghaflar Khan a patriot or not
I remember M. A. Ansari; as a child;
1 have seen him and he used to come
to our house. We respect him os we
respect any of our national leaders.
There was Raja Mahendra Pratap
our old collengue in the old House,
Rafi Ahmad Kidwai and Zakir
Hussein and so meny others. 1 ap-
peal to the Minister to sift the chaff
from the grain. We have to elimi-
nate the divisive, narrow, communal
ideas and revivalist theorics heid Ly
a small coterie which, whether they
call it by the name of thenlogy or
tradifion is stultifying and rigidifying
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the outlook and creates divisions in
our céuntry which gave birth ty the
two nation theory and which brought
about such tragic results in our coun-
try. At the same time 1 feel that we
must preserve the traditions of this
university in the larger context of a
seculat ‘demoecratic State where tne
students while studying the great
contributions made hy the thought of
Islam towards the development of
India's variegated and rich culture, to
the world culture, must also inculcate
a responsibilily to the community at
large and loyalty to the country. I
feel that this is the outlook which we
have to keep. We are one with all
on the other side and the Minister re-
garding permitting all castes and com-
munities tp enter Aligarh University.
It was brought about by an amend-
ment of the Act of 1820 in 1951.

8hri Frank Anthony (Nominated)—
Anglo-Indians);: It is always there.

Shrimati Renu Chakravartty: It
was an amendment of 1851. Having
gaid that, I would like to make it
clear that my party respects the feel-
ings of the Muslim community who
look upon this university with emo-
tion as g centre of Muslim learning.
It is not enough to say that we shall
teach oriental and Islamic studies and
promote instruction in Muslim theo-
logy. Not just dropping the award
‘Muslim' can solve the ills of this
University . . .

Mr. Deputy-Speaker: The hon
Member's time is up; she has taken
fitteen minutes. I have got 27 names
to be called.

Shrimati Renu Chakravartty: You
must give us some time: we have to
deal with a very sensitive and im-
portant  subject. 1  would plesi
with you to extend the time; there
are other people also who could not
complete their speeches in this time;
it s not possible. It is an explosive
matter and it has to be discussed.
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I would like to point out the his-
tory of this university from this re-
port. At first it was a school; then it
became a college and then it became
a university. Tt was to be a progres-
sive Islamic University for young
Muslims to be brought up in a liberal
atmosphere where they would be
able to receive education in westerm
literature and science along with
instruction in their own religion and
traditions. When it was established,
it wag clearly stated:

. . this College may ex-
pand intp a University whose sons
shall go forth throughout the
length and breadih of the land to
preach the gospel of free enquiry,
of large-hearted toleration and of
pure morality.”

We have made it into a Muslim Uni-
versity. The community feels that it
is not only a Universily where we
teach Muslim culture and Muslim his-
tory or theology but it is also a mino—
rity institution. It is a minority ins-
titution, and as such, the Aligarh
Muslim University should be looked
upon as one in which we allow them
to feel that they may not be mulcted
down by a big majority. We the
Hindus are a big majority in this
country. We have seen whal has beon
happening in Osmania University. If
we feel that the Muslims are worried
about it. then we must be very care-
ful as to how we are going to deal
with the constitution of the court, of
the exccutive council, ete. Keeping
all this in view, keeping in view the
larger feelings we have in this House,
that it should be a centre where Mus—
lim language, literature and theology
are taught in the broad context of

Indian nationalism. T ferl that this
feeling should he respected. 1 would
sav that the Government has done

nothing in this ordinance to ensure
this. Az a matter of fact. when | was
listening to the speech of Shri Chagla,
T felt that he was inspired with good
intentions, but what do I find when
I look at the ordi asa p




3237 Statutory Res.and BHADRA 10,

who has been a universily teacher?
1 cou.d not accep: any one of the
clauses which he has sought to put
in this ordinance. What is the crux
nf{ the question?

15,00 hrs.

In this Bill, as it has been brought
forward, it is stated that we are try-
Ing Lo bring order out of chaos. Now,
if that is our opinion, surely I must
say that it is absolutely wrong for us
to take away all the supreme powers
of the court and vest all authority,—
if I may say so, autecratic aulhority—

with the Visitor. I say this has not
correctly diagnosed the ills.
As 3 matter of fact, just a little

while ago, in answer to the question
on the Inter-University Board of
India and Ceylon as to why member-
ship was refused in the case of Bha-
ga'pur and Ranchi universities in
Bihar, it was said that it was due to
inadequate representation of univer-
sty teachers on the syndicate which
1s the chief executive body of the
university and so on. But here, what
has happened? Here, the executive
council has been given all the powers;
and it is @ fully nominated council
And on it, there is not a single edu-
cationist represented. It is not only
a nominated body, but it is a body
consisting of all peaple, except the
people who should be there, that is,
the arademic people, the people who
are most concerned with the univer-

nty.

‘What has happened with regard to
the court? I was shocked to find that
ull the powers of the supreme body
of the university have been taken
wway and all the powers have been
given to the Visitor. Regarding nomi-
nated members, the Inter-University
'_Bo:ll'd of India and Cevlon esays tha*
it could not give Magadh University
and Ranchi University recognition be-
cauze of the wide powers exercised
over the university by the State Uni-
versity Grants Commission which
consists of g large number of nomi-
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nated members. That means they are
against the principle of nomination.
And yet, when we come to this ordi-
nunce, 1 find that 30 persons are going
to be nominated in the count.

Shri M. C. Chagla: I am sorry it
is a serious misapprehension. While
paying regard to the hon, Member's
advocacy, 1 would like to point out
that the In'er-University Board was
dealing with a permanent constitution
of the universities; this is a lemporary
emergency legislation, and I would
be the last person, when we bring a
permanent, substantive lcgislation, to
have a nominated court pr & nomi=
nated executive council.

Mohammad Tahir (Kishan-

Shri
When are we having it?

ganj)

Shrimati Renu Chakravartty: [ am
quite prepared to accept that Shri
Chagla does not wan' a nominuted
court, but we who have been asso-
ciated with the educational institu-
tions and with universities cannot,
even, for a short period, accept u
Bill which takes away the fundumen-
tal rights of the supreme academic
bodies, bodies like the court and the
executive council. In the place of
these rights which are to be given,
you have reduced even the represen-
tation for teachers and profcssors. and

on top of that, 30 people are
to be nominated and put in. 1
Chagla

grant that as long as Shri
stays there, we shall have people who
are worthy to be represented on the
court and the executive council of
the university—worthy people will be
represented there—but  why should
we legislate with the understanding
that Shri Chagla will always be there
or Mr. Ali Yavar Jung will always
be there? 1 should say that we must
legislate and give statutory powers on
the principles to which we adhere.
On the other hand, if we once adhere
to the principle of nomination even
for a short perind, T am afraid we
shall have to give such wide powers
in future also to meet other circume-
tances.
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That is why I say this is a bad
precedent. 1 have thought over it very
deep y and I am afraid | cannot accept
ihese wide powers even for a short
time, and the principle of i
the principle of giving powers, sup-
reme powers, to the Visitor and to
autocratic authorities is something
that I cannot accept. If it be that
we have not diagnosed the case pro-
perly, I would rather that the Minis-
ter should try to apply some of the
principles which were applied by the
G. C. Chatterji Committee. They
were very circumpect and they tried
to say that changes of g far-reaching
characler must not only be good but
that they must appear to be good to
the people for whom you are doing
g#ood. The principles which are good
for other universities must alsu pre-
vail in the case of the Aligarh Muslim
University. There should be no
steamroling, Shri Chagla wuntg that
the Alizarh Muslim University should
develop as a centre of learning, mak-
ing a spccial study of the contribution
that the Muslim community has made
to the composite pattern of our
national culture. We want it to be
s0; we want it to be an agency for
welding all our people together a
place which will unify and not divide.

If that is so, we can never do it
by giving autocratic power; to the
visitor and stifling representation and
authority to academic persons who
will develop the university on healthy,
academic lines,

Therefore, as far as the constitution
of the executive council, as envisaged
Ly Shri Chagla, is concerned, at leas.
representation to academic persons—
teachers and professors—should be
given. Tt cannot be in the form in
whirh it has been envisazed now.
We can never do any good by pro-
ceeding in a manner whereby the
minorities will feel that the univer-
sity will not remain theirs. while
remaining as a university, a Muslim
university. We have to make them
feel that what we are doing is to
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really wipe out those ewils that are
theie, and bring to bear a larger,
huwmane, .1beral oullook on tne basis
of the study of Muslim culture,
Therefore, 1| would again urge upon
the Minister to look ypon this aspect
in the way in which it should be look-
ed upon, and not as a measure in
which we try to steamroll all the
eriicisms that are coming from the
other side; nor should we be panicky,
because 1 feel that the evil; are no:
80 widespread as one is made to be-
lieve, although I do agree that the
incidents that have taken place have
been very serious. But I would also
plead, in  view of the reasons
that the Government have given so
far—that a small coterie of peo-
ple should have acted in the manner
they did—that these things - should
have heen dealt with much earlier,
and all this harm would not have
been there if we had acted wisely
and quickly a long time ago.

Shri Ansar Harvani (Bisauli); Mr.
Deputy-Speaker, Sir, ] have been as-
sociated with the Aligarh Muslim
University for the last 35 years, ele-
ven years of my life as a child, and
then when I was & young man, I
spent my life there. I am proud of
that heritage. 1 hang my head m
shame for the incidents that took place
there. But I would like to say that
the Aligarh Muslim University from
the beginning till today has been
sound; there have been attacks on Ali-
garh Muslim University from wvarious
quarters, but its heritage has been a
great heritage, In entering the portals
of the Aligarh Muslim University, you
enter the heart of Muslim India. In
the whole length and breadth of India,
there is no institution which is dearer
to the Muslims than the Aligarh Mus-
lim University.

An impression has been created hat
Aligarh Muslim University has been
a citade] of communalism; an impres-
sion has been created that Aligarh
Muslim University produces commu-
nalists. I know it very well that
President Ayub, under whose heels
Pakistan is groaning today, was a pro-



3241

auct of Aligarh. At the same tiume,
1 cannoy forget that Khan  Abdul
uhaltlar Khan, who ig stil sutfering
under the heels of Pakistan, alsv is a
proud product of Aligarh. As some
non. friends mey remember, Aligarh
Muslim University gave the first
Prime Minister of Pakistan,—Liaquat
Ali Khan—and hon. friends evidently
forget that Algarh Muslim Univeraity
also gave the most brilliant Food Min-
ister of this country, the late Rafi
Ahmed Kidwai. Many hon. Members
may remember that Shri Ram Pal
Singh, who was the President of the
Hindu Maha Sabha, was the product
of Aligarh Muslim University, But
they conveniently forget that it
was the proud son of Aligerh, Raja
Mahendra Pratap Singh, who went up
the hills and down the dales for the
freedom of the country and formed
the first national government of this
country. The Aligarh University was
conceived by the late Sir Syed Ahmed
Khan. When the Britishers came, the
Hindus and Muslims in thi: country
were hiding themselveg in their sheds
to save their cultural heritage and
their traditions. Revivalist tendencies
were taking place and they were going
backward. Then there appeared Raja
Ram Mohan Roy, a great Hindu, a
great Indian, who threw up the
Bramha Samaj, to save the Hindu
culture of the country. There appear-
ed Sir Syed Ahmed Khan who threw
up the Aligarh movement to save the
Muslim culture and Muslim civilisa-
tion of this country. These two
Ganges and Jumna—the Hindu cul-
ture and Muslim culture—enriched
this country in the days of British
imperialism. T am sure these two
movements will continue to enrich
this country in the future,

We should not be led away by what
happened on that dark day, the 25th
of April, 1965. A mad crowd of stu-
dents attacked the Vice-Chancellor.
It wars a shameless thing But to say
that the Aligarh University hes only
harboured communalists is wrong. Is
there any university in the length and
breadth of the country where there
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are no elements of the R.S.5.7 Is theoo
any umiversity in the length and
breadth of the country where the
Sakas of this communal organisation
do not take place? If those univer-
sities cannot be hanged for these
faults, " do not know how the Aligurtr
University can be hanged, because
small minority of that university be-
long to that hideous organisation
Jamiat Islami and a small minority
belong to the RSS also? When we
consider this Bill and talk wbout Ali-
garh, we should remember these fac-
tors.

I am personally not very happ:
about this Bill. In fact, as 1n expon-
ent of academic freedom, I would not
like to have g court which ig nomi-
nated by the Visitor, however emin-
ent he may be. I would not like to
have a court which is absolutely
subservient to the Vice-Charcellor,
however nationalist, secular and pro-
gressive he may be, But I know it
very well that this is a temporary
measure. The Education Minister,
Shri Chagla, hag already assured us
that as soon as possible, he will bring
a comprehensive Bill, which will
keep the character of this university.
In view of this assurance, we should
have no objection in supporting this
Bill. So. without taking any further
time of the House, 1 support it

ot vwnra fey  (arovonY)
IqeAw  WREE, WR A AA
gt & o edr ot mfrooe
fas fer & wr F
Ay 9 & weTwT At wEET A
e —

“There is nothing secular about
the Constitution of India”.

gw A dwgee aft § oy =y e
o 7t i § 1 W A wT g e
£ -

“Ourg is not a secular State 1
reject that proposition.”
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[t <wme fae]
aran ot § 5 of oS
w7 ety Ot & framn # oF A€ A
wr€ & i e fwgee Rz @i
e & ga9 wgm agm e frg-
T g foeftem w2 it T § 9
TeRaEimanifraw & 1 feg-
T ¥ 7 WO wes Aty @ fewray
fat 7 at fggem A mm w9 w1 fgg
73z ferrae i o T & fegmam
¥ o w1 gEAnt w2 fewae faam
arfarre Faegeam &1 weEEgE |y
2 7 faam &wge ez & fegmm &
o AE FEAEET T E AT

qATAY AEE ¥ TF FEr fewweir
a1 f iz S fewmadr o I
e qgan 1 fan B AsgaT Y 18
FEAA A & qTTAT HIEE A 39
7 aga mer foard frar fif e 3
e femmAd & awmm a9 el
FEFE T A TR | F § F I g
Fwr 7P § aa gAFT fEE AT
ww fwr gz g fF mwm
agas W fmw TRt & femmw
& wrorer agy ara A § i Avgafaw
F1 i fwar wa | & wriew faa
9T 719 30 IR Awafrran S aga
saraT ware fear o f% wE i ST E
sg1 a7 fr dqafoam oF w@de ¢
T g & | 0F afaas sEm o
forw s # i fram #X T
gt am & fom faama dagefors
# oo w0 A ) gEa e
e g 1 e frg &, e A
T &, FTR AR &, Wi e g av dvw
g 1| ag dgefoan @ qEARS
e @ g afw e feg
for W Tt & wmEvE & 7 w
Wﬂﬁmmﬁzwn
fegaferm w1 wow & 1 w9 gell
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Wy ®1 aare qur gvm, fee gfv-
= wify 1 garer G20 AT W T
FE 7 A g o Gar garay afome
ag g f gard S # g & 3
e s fame wvdt | W g wE
FeR SR TR B AT
@A § At R A o ow g g
BT & FAFT g4 I T A I T@Ar
& | UF ATAT ¥ 108 T A1 £ A
ITHY AT w E 7 AR OF FAT
HHIT TFEET TAAT & | ST W 34
=¥ quir #1 frwre 3 & A7 A 2y
faar i 1 fer @y wrm A
armfy 1 adr A s g frae
JAMT | WY KT AT FSAT JEI AT
F wifagi ®1 vF aATr TRy H ST
¢ 3 ate ¥ AgAfaw 7w oEa
wq AT ®1 39 A=AE FT 0F BT A7

qre

fégafmn AT g AT FET
ATz, | T A AgArrIT B T o
femma Fant s arasg g Ta1 i
F E1 7T 91 /77 0 67 wEAT =;gan
g & 8 1946 ¥ =T T Agafam
F1 qaHz 3T § wffa ofr g A
¥ ariw fer | TR w fe R
FIAFTAT AT g 1 = A7 AT Py
T g B, 0H 9T WA T | IAET
avay sufer & g 3 ¢ 1 Ffwa gt
AF MAAHE & wrw @ miAtew wr
AR § TEFT AFew T & A
21 S g IEE fEAm & @ Ko
oo 71 iR fafaw
" ¥ AT R, —

“Secularism was a :novement
which was started in Britain by
Holy O=k, He defines secularism
as & term applied in general to
the separation of State politics or
administration from religion eor
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church matters. This term is ap-
plied specially to the system of
social ethics associated with the
name of Holy Oak. Ag the word
implies, secularism ls based solely
an consideration of practical mora-
lity akin to physical, social and
wmoral improvement of socie!

T T WA gETh w@w AT
A2 A gmireE § 4w 7%
g & & wffy dfer sagEE
Fze ot ¥ Rl 1 99 FT AT ATEAT

‘gaTt wETTI ¥ dgetow
W T 5y €T o ar  #fe wre
+1 WA a6 AN, IART q qTeE
B a1 39 %) ey e AT 7 OIH A
TEEATEY HET ATAT AT T HHT AT ?
gt Fdegea w1 fawar #W oaw
2, T aiwr & o & @ o
For WA & TEET T W1 IART
wrenr AT § 1 wafem W@ EET
FIR WA # AFT o= 7 o 2 Afwe
T wiedrEgwT dge ¥ "

gfgT W ¥ T AT—

“% fF7 g aa T g g R
AR TET AR  Eaw

wagd A faogw Az @ & AfeE

a4 w1 Zm WIF it ®
waqfas  #v  gEanfaw A
A AU AT AT TE | W A Aw
T fedt ot 70z & w0 A= 9wET

a1 gW THE THE 7Y I |

ag wez §fya At A w7 § 7 aniw
fafrezr @ W gard wow Tt &
W i & e o § )& s
T waT Y g g7 w7 e v
W o dwafaew w) S A
v&aﬁ%wﬁ*nmmﬁm
ﬂqﬁatmwnﬁ!ﬁﬁmw&fﬁ
& wATAl Tt ATy o g en

Aligarh Muslim 3246
University (Amdt.) Bill

a4 & 1 Afew T oy § e e
ot & @A w1 g gy o wvd
e 1 A ol gAwawy ¥ ) IR
T F1 EW HAWA K A9 §1 GHAS
aTE ¥

=¥ A & @t e o qwae
fag & vt § wgar A § 1 o an-
o fag & 7% JT & ag wgr i Y
wifed= amar mr @ gy Wi
R ELE LR R R
gar A St v oI g
Faqq o0 § s qewe fag &
e 30 w7 fear & 1 A &
AW qAr argar g fe o el
30 ¥ TH GdWT aE far &
wfer wifews 28 o7 WA oW
g & ) wfeww 28 R O dA
Y W T A mE ¥ i
# wafs mizwa 30 7 w0 ¢ k-
aifrdr & 1 agt admfedy w1 Aae
TR W AOTITT AT AAAR |
ua sifemar 28 # qydvee rRdEgmA
Fdmfedfma fFr mr & 1 w1 o
ot f wifew 28 %1 & a7 O¥F -
zqaa ¥ o wem ¢ faal B oqa
AT TAARE FT A AT | FAET G
feen st fr ofeem 28 w1 #mw
(2) & = it aqdvry gAzTAE
# #r fam & W fx felt wer3ds ot
THE G AT W & ) ww (3)
wifesa 28 71 37 e ¥ araew
mmiAfrozerkoza TR K
ag FEEIEI & A7 591 & gt
gfizguie &1 sgargr wifEww 28
et Tt § & wmww g froww
avay 7 wifrwa 30 woArd A g
g, afew wifoer 28 g Fwr d
gAY wiefgIw # oAwA frega
iruﬁa‘ﬁmrquﬂ'fik 9 ¥ wrf-
™ 63 ¥ W ¢ritrguw--wEny
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afem gfafed), aaa g afa-
afady, faeet gfmafadr ofiv mfs
frE—a1 Awmw TTOEe # g
I w T F ) g gfeew
eigme a1 fgg sedieame T Far
TR

AT ATEE ®i w19 ¢ fF g
forg gfafedt fam 1 fadwe sy
# gu ag writfraa & @ 7 “feg”
ez #1 Z=1 fqun o, gt gw suH
gy | AfFT & mwma § R
e ®1 g A wifgd | wa
aag o1 T & R gw uF A foww Ay
ach wm g awr feg g
Fewv &, Afew wfae g 1 5fe-
A Fear ¥ fggrAv weww A
W e i At R ’

o qagwe gEw o (ToEmER)
FaTa AT wee & oF fas-
= AR F oA g gfm s
g wwan &, gfeaw weww &1 o
afe gt o+ o gfvafed w1 aew
B, FT wEATHE ST R

Mr. Deputy-Speaker: The
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hon.

Member cannot go on speaking with-

out being identified.

ot vgre fey : & A wvh A
of 7§ ¥ | W AT sEE
w gieew wew i fed gE
g = fgg o —, A1 F wEe-
= AT, woar § Wi IHY A weww
1 7w &, 9w 3| feg w2 A,
wifas weaT g, dfew weeT Y @
drorfors we=w 81 1 Afew Jw mfe-
w28 (1) ® wAvE AT g,

.
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g1 afiaw afr 74 fewr oW R
T2t ok o A AT @1 AR 3 W
a7 § Ifem w0

it afrafed w e
afrafadt o 57 40 = #0795
TEHS FAAT qE AT AT FIAY
2 g3 et 7 feeriar &, o WA
miat & &, 7 T Tavswi w1 &, A
7 arefagi #1 3—ag w1 =7 frg-
wrfaat ®1 &, a2 qfeqs w1 wmn 2
qfF 37 dramit @ ofemw a1 W
a¥ fear s &, gafan g3 77 weE-
z3qwm &1 wmifewd 28 (1) weArd
FHIT |

mfza 28 (1) AFFTAMTE

“No religious instruction sghall
be provided in any educational in-
stitution wholly maintained out of
State funds”

= ¥ g wa g, e AE
g wYe cwd F e § 0 omeR
¥ A § oo oA A & e
¢ vow sla qu

Fomw aarr SR 2 fe oA
gfrafedt & o w21 ¥ fra a =
wEr g 1 @39 UFE : 79,34,500
T, To Fro TATHZ AT 68,400
T, TRYL BT AFT 0 5,000 T
EF G IR 5,43,600 WX
W WA el 1,77,900
%IV, T FIH THE 2,800 A
w17 54 fR 1 &1 waardy fwar wmy
A W AT g R 7o ¥ oAt
#r fr g afafad axad fear am
AT 95 AT wyaT afewE w A AAw
%1 w7 o5 TEdT Wiy ofiEw wE
¥ arar &, A ww ov wifEwEw 28(1)

324%
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HT OEATHIA AT 1 W wE OEW 9
wferr 28(1) 21 oA &, &4
Az TAdiz ¥ AT AR FE-
@AAAT A——IT A AT T A
gfirerr 2 fr o3y oifeasy @ 3
o IT FIF ATITH T FOL )

AT AR it W ARE g,
w1 1 warr ¥ fom ¢ 5 ag wifesw
268(2) ¥ =7AR 7@ W F A
T WA AT gEAfAas wed
7 Eifa w2, geew i # afer T )
ot atg feg amew gw wwar ww A%
feg o Wit v W A w1
aff o 95 e Tman ft g
#Y 7 aferaTieE wTe wET 8, 4 w9AT
ofeas w2 & wmav &, ot wifeww 28( 2)
#T oA AG g, afew wiiewe
28( 1) 1 gwdwA gFT 1 %W faw
ww aifarie ®1 QU wfewe § fr ag
T WIEA w9 FL

# qwan g e ow At ¥ 61
T A A e AR & A Am
M B o ey
gfafedt fgget &1 o @ § @
wdrg  gfmafadt qeewml @1 ow
T &), W g T a9 W T A
=1fed | W FHR oF A% a<w AT
& Wit aEm & 1 gH A AWt s
& s st Qg & AR g frem
TR ? g e Ay 7 Fem afa—
TTX T FATC FTAT TR §—FeqEion
w gfvare o7 a1 w & e o ¢
T R WYY TeRT KT @ F WTET 9
RATT T WA § A IW W A o
T, am e b ke
I9 T ¥ A% Al awar &

wafary #umwarg fr xr aifimiz
®t ag wifedw o9 FO 1 ¢ wfwwre
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g 1 o enfeda wrar €, wg faeg w11-
fraRamy iR ars § 71 §
SIS ATET FGLATT EATE | & S
=& Hgr 7 ot widd=s wom g fe
T ¥ I F AR § Al F fae
Wi | 7 fem afaafadt 1 fam
T ET AT § | @ AT 3% A g
Fg 39 faqr ®1 3T oo § T W
wiIfeda &1 221 €€ % 47 30 "
& a1, wifa wrfedq w0
o T &

Shri Vasudevan Nalr (Ambala-
puzha): Is it a fact that meat and
fish are not allowed in the Banaras
Hindu University?

Shri Raghunath Singh: No, I have
been a student of the Banaras Hindu
University from the eighth class up
to the M.A. degree course and law
course. Gomans is not allowed there.
There are foreign students there are
Christian students, and some students
from Thailand are also, gnd they do
take meat, but in the vegetarian hos-
tel these things are not allowed,

€ oS & ATy g faer w7 gEda
TEIE AR WO & gqay
"

Shri Frank Anthony: Mr. Deputy-
Speaker, Sir, | have made 1l o prac-
tice, when I appear in a matter in my
professional capacity, not to parti-
cipate in this House if that matter
should come up for discussion. As it
happens, I appeared on behalf of the
petitioners who sought to strike down
this ordinance pas.ed on the 20th
May, After 1 had argued for a few
hours, the Chief Justice of India
made an appeal to me, not ax 8 juw-
yer bul in my capacity as 1 purson of
some standing in public life, to with-
draw the petition, as he felt that it
had serious overtones for the country.
and to await the Bill which might
well be different. Although my cllents
were very reluctant to withdraw,—I
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might mention here incidentally that
I had to abandon by fee—I withdrew,
for, I was more concerned with the
repercussions for the country.

I feel that the repercusstons of
this Bill  will be widespread
for the country, and that is one of the
reasons why 1 have sought to partici-
pale. Another powerfu] resson why
1 am participating is this. I do
not want Shri M. C. Chagla tc mis-
understund what 1 am going to say.
But I shall read very briefly from the
affidavit of the Education Ministry.
The whole answer of the Education
Ministry there was to seek to deny
repeatedly that the Muslim community
had any fundamenta] right at all, and
that article 30 wes in no way attract-
ed, but in their seeking to defeat the
elaim of the Muslim community, the
trogedy was this; they were seeking
to get from the Supreme Court a res-
trictive interpretation of article 30;
it that interpretation, God forbid, If
they were to go back again—1 do not
want the Muslims to go to court, be.
cause the Muslim case is a hard case,
and hard cases make bad law—if the
Muslims go and lose, they may lose
the Muslim university, but the educa-
{ional institutions of the Sikhs. the
Parsis, the Anglo-Indians, the Christ-
jans ete. because of this restrictive in-
terpretation that Shri M. C. Chagla is
now secking, will be placed in great
danger. Let me try to explsin the
position.

1 am not going to try and teach my
hon. friend Shri Raghunath Singh

law. But 1 think that he has com-
pletely  misunderstood  the Consti-
tution.

OQur principal ground for attack in
the Supreme Court was that this
ordinance was clearly viclative of
article 30 (1) of the Constitution, Arti-
cle 30 says this broadly that all mino-
rities, whether based on langusge or
religion, shall have the right to esta-
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blish and administer educational in-
stitutions of their choice. Now sp far
as this case was concerned, it turned
on the interpretation of the expression
‘establish and administer’. In the
Kerala Education. Bill reference, a
case in which I had argued, I had got
not a dictum but an expression of
opinion from the Supreme Court—
it wag not directly in issue. They
saig that ‘establish and administer’
meant two rights. right to establish,
and the right aliande to administer.

Now Shri Chagla says, in trying to
resist the Muslim claim, ‘no, » mino-
rity must first establish, then only it
can administer’. Because, he could not
repel the Muslim claim that beyond
peradventure, upto 1851, it was ad-
ministered exclusively by the Mus-
lims—I hope you will give me ¢ little
time; T am not even going to read the
law, but T feel T must explain this
before the House because there is 8
great dea] that ig involved

Shri Chagla seemed a little vehe-
mently to afirm his desire not to
change the character of this institu-
tion. Yet in this Supreme Court he
took the position—or his Ministry
took the position—of denying st every
steps, of using every legal device in
order to deny the right of the Muslim
community. Let me read only three
brief extracts,

Page 5:

npct No. 40 of 1920 which
clearly said  that the said
Muslim University was not one
for the Muslim community
alone......"—

that is not necessary; I need not go
into it—

“nor was it based on religion’—
even that is not necessary—

“ it was a University esta-
blished by the Government, open
to all, as aforesaid, irrespective
of considerations of religion and
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language, did not have any cha-
racteristic of religious denomina-
tion of any nature so as to attract
the provisions of articles 26, 29
and 307

Then he went on, at page 8:

“I say that the Aligarh Muslim
University is an institution es-
tablished not by the minority
community so as to attract the
provisions of articles 26 or 30"—

We were not worrying about 28 or
religion, but—by the Central Gov-
ernment.

Then he affirms finally at page 13:

“l deny that the said Univer-
sity was established by the mino-
rily community or that the said
community has the right to ad-
minister”,

Throughout, his case was posited on
repeated  denials that the Muslims
Community had established this that
they had any fundamental right, that
art, 30 was attracted.

Now, I say this. To compare the
Muslim University, as my hon, friend,
 Shri Raghunath Singh, has dene, with
" the Banaras Hindu University, ir with
great re.pect, utterly irrelevanit. In
law it is complete non-sequitur, As
1 said to the Supreme Court, it was
an utter non-sequitur. The Constitu-
tion—my hon. friend, Shri Raghunath
Singh, has forgotten the Constitution
—in art. 3p gives the fundamental
right not to the State, but as Justice
Vivian Bose said, to the inorities,
When 1 was arguing a case, he said
that. Not to the State, Fundamental
right to whom? To the minority. No
fundamental right was given to the
Hindus. It is not only irrelevan:, it is
A non-gequitur to compare the Banaras
Hindu University with a Muslim Uni-
versity. The Muslims, the Anglo-
Indians, Sikhs, Parsiy and any other
linguisti~ or religious minorities have
been given this fundamental right. Why
do you compare it with the Banaras
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Hindu University? Advisedly, the
Hindus have not been given a funda-
mental right, for the simple reason
that by sheer weight of numbers, the
Hindus must, and do, control, in fact
every institution in  this  country.
They do. Do we say they are com-
munal? The Governmeny is Hindu;
the House is Hindu, but as soon as..
(Interruptions).

Some hon, Membérs: No, no.

Shri Frank Anthony: I am talking
about & majority. 1 am not saying
it. The term ‘communal' has been

twisted.

As soon 8s a minority, in terms of
its fundamental right, not given to
the Hindus, administers its own insti-
tution, it becomes communal! When
the Hindus, by sheer wcight of num-
bers—I am not complaining—control
every university, every school except
the minority scheols, they ar. not
communal, But as soon as we, in
the exercise of our fundamental right,
do this, we are communal institu-
tions! I take offence at this suggestion
that a minority cannot run g national
institution. I am associated with al-
most 300 educationa] institutions run
by my community. What is Shri
Raghunath Singh talking about?
An institution can get complete aid
and still be a minority institution.
I argued that. Why should 1 put
up with this? In the Kerala rase,
ithe Anglo-Indian schouls won com-
pletely because as [ said they were
getting ald under art, 337. It was
not aid er grotia; Government could
nol even regulate. So far as the
Roman Catholic =chools were con-
cerned, they got cent per cent aid,
not 85 per cent as Shri Raghunath
Singh said. What did the Supreme
Court strike down? They struck down
Clauses 14 and 15. They said that
even if Government gave cent per
cent aid to a minority institution.
two things you ecould not do: under
Clause 15 they could not expropri-
ate—you were cxpropriating  this
Universily and under Clause 14
Government could not even takeover
the management. All that you can do
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is to withdraw vour cent per cent
aid. If you do not like the magage-
ment, Je-recognise it, bul you can-
nol expropriate, vou cannot  take
over the management even if you are
Eiving them cent per cent aid.

So far as religion is concerned, it is
quite true that if you take aid, you
will not be abie to teach Muslim re-
ligion there—in the Anglo—Indian
schools we cannot and we do not
wish lo teach religion—but all the
other attributes of the minority ad-
ministration are there, and they have
to be there.

50 far as numbers are concern-
ed—my hon. friend Shrimati Renu
Chakravartty was a little mistaken—
seclion 8 was always there, namely
tha: this university shall be open to
persons irrespective of daste, creed
or community, a very good thing.
When the Constitution was  being
framed, when I got from the framers
of the Constitution a special provi-
sion on  behalf of Anglo-Indian
schools put in article 337, I insisted
on a pre-condition that at least 40
per cent of the children in my
schools shall be non-Anglo-Indian.
So, you can admit others, you can do
it. If you give aid to a Muslim uni-
versity, you can say that at least 48
per cent of the students shall be non-
Muslims. If you give aid, they can-
not teach religion, but all the other
attributes of the minority adminis-
tration will be there.

1 do not know why, apart from
this, the book has been thrown In
this petition ot the Muslim communi-
tv. Shri Chagla was very vehement.
He said he denied the fact that he
had ever suggested that they were
Pakistani or pro-Pakistani elements
in the University. When T read the
minister’s reply to petition I thought,
and the Supreme Court must have
come to the same conclusion. that
the communal, reactionary, Fascist
elements must have been only Mus-
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lims, but 1 hear here for the first
time that not only Muslims were
involved. I am a litille surprised
that the Educativn Ministry should
put in a tendentious suggestion that
there were only Muslims who were
communal, Fascist, reactionary. Shri
Chagla should realise that ip the
context of today 1o say thal a Mus-
lim is communal or reactionary or
Fascist is synonymous with saying
that he is not only pro-Pakistani.
but a Pakistani agent.

Shri M. C. Chagla: That is entirely
WTOng.

Shri Framk Anthony: That is the
unfortunate atmosphere.

Shri M. C. Chagla: This is liable
to be repeated, it has been repeated
long enpugh. 1 have made it per-
fect'y clear that there is all the diff-
crence in the world betwren a per-
son being communal and a  perzon
being pro-Pakistani. You may he
loyal to this country and yet wyou
may be ¢ L. “Co ™
means you are not a nationalist, you
are not a secularist; you can be re-
actionary, you can be obscurantist,
and yet you may not be pro-Pakis-
tani. Surely Shri Anthony shou:d
understand this distinction.

Shri Frank Anthony: I understand
the distinction very well. Let us be
quite frank. Does Shri Chagla want
me to be brutally frank with him*
Let me be quite frank, Todav, in
the at here or pici and
hostility to his community, when 2
person save that a Muslim is a re-
actionary. he is immediately thought
of as a potential quisling. I say that.

Shri M. C. Chagla: Certainly not.
Some hon. Members: No.

What is the
This is un-

Shri Frank Anthony:
good of shouting “No".
fortunate but true.

1 say to Shri Chagla, as my hon.
friend Shrimati Renu Chakravartty
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said, you find this violence not
only in the Aligarh Muslim case. ls
it peculiar to the Aligarh Muslim
Unuversity case? Nobody has con-
demned iy more than I do. Ali Yavar
Jung is one of my oldest friends.
You find it generally in the country,
¢xcept perhaps in the  institutions
that [ run, Indiscipline, loot, aro-
son—which university has not got
it? Not only Muslims. In Bihar,
what happened?—students of une
Hindu caste assaulting students and
g:rls of another Hindu caste, desecra-
ting assemblies, doing all sorts of
things. Does he think that because
of thiz we should throw out the baby
with the bath water, because this is
happening in a Hindi institution, the
Anglo-Indians should take it over?
It may be a good thing. Here you
want 1o drive the Muslims oul. I
shall finish, What 1 am saying is
this.

Shri M. C. Chagla: How are Mus-
lims being driven out?....{Inter-
rieptions) .

Shri Frank Anthony: I will show
how the Muslims are driven out.
There is the factual and the legal
background. Give me a few minutes.
Sir. T cannot deal all these issues with
that here. People have said  this.
This was the dream, the vision of
Sir Sved Ahmed Khan Largely be-
cause of his initiative. money  was
collected and three Muslim societies
were formed. There was the nucleus.

of a University in 1920, There was
a college, = high schon!. How can
vou denv its  Muslim character?

Government undertook not only an
art of faith to the Muslims; it un-
deriunk a contract of faith to  the
Muslim community, Here is the pre-
amble to the 1920 Act; let me read
it.

“Where as it is expedient ln es-
tablish and incorporate a teaching
and residential Muslim University
st Aligarh, and to dissolve the
Societies. registered under the
Societics” Registration Art, 18R0.
which are respectively known as
the Muhammadan Anglo-Oriental
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College, Aligarh, ang the Mushim
University Association, and to
transfer to and vest in the .uid
University all properties; ana
rights of the said Societie, and of
the Muslim University Founda-
tion Committee...."

Section 4 says:

“The Societies known ag the
Muhammadan Aglo-Oriental Col-
lege, Aligarh and the Mushm
University Association shail b
dissolved, and al] property, move-
able and immovable, and all rights
powers ang privileges of the zaid
Societies and all properly move-
able, and immovable, and all
rights powers and privileges of
the Muslim Universily Founda-
tion Committee shal] be iransfer-
red to and vest in the University
and shal] be applied to the objects
and purpose: for which the Uni-
versity is incorporated.

All these rights and privileges were
sanctified by legislation; it was a sia-
tutory contract. Section 23 deals with
the supremc¢ governing body which
could consist only of Muslims. That
continued right down to 1951. As soon
as the Constitution came jnto being,
this legislative sanctification was ele-
vated to a fundamenia] right. After
1950, this institution founded with all
the moneys of the Muslims and which
hag taken over all their rights and
privileges was elevated to the Fune
damental Right and exclusively ad-
ministered by the  Muslims. After
that the powers of thig legislature or
of any other legislature had to vield
befors what was elevated to a Funda-
mental Right.. (Interruptions.) He
asks me: how is the Bill effacing it?
First of al', T do not understand this
position which Mr Chagla haz taken.
We are bringing in substantive lesie-
lation: this iz substantive legisla‘lon
Shri M. C. Chagla: It is not.

This s not
Ag soon as

Shri Frank Anthony:
substantive legislation?
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we put it on the stawute book, it will
be substantive in every sense of the
word. What does this Bill do? [ say
it completely annihilates the Funda-
mental Right of the Muslims. Mr.
Chagla had been at pains to deny
that there was any Fundamental
Right. Here ig the supreme govern-
ing body. Even after the 1951 amend-
menl—and you took out the provision
that only Muslims could be there—
the original founding statute was
there which ensured that at least 80-
90 per cent would be Muslims on the
supreme body. Today you are mak-
ing it an exclusively nominated body;
it has been completely emasculated as
it is purely advisory, and only on
matters on which the Visitor may
seek their advice. Not a single Mem-
ber need be a Muslim. Mr. Chagla
may out of goodness of his heart, er-
gratia offer erumbs or the Visitor may
offer crumbs and he may put in Mus-
lims. But if we go to the courts—1
am trying  to beg of the Muslims
not to go to the court in this matter—
but if we go to the court, the eourt
will say: we do not care about Mr.
Chagla's assurance; you know Mr.
Antheny, we only look at the phrasco-
logy; can you suggest here that there
is any glimmering of an obligation
that a single nominec should be a
Muslim? What is there to prevent the
Visitor from nominating only Hindus?
Finished, You have destroyed, anni-
hilated and extinguished the right of
the Muslims in law. There need not
be a single Muslim on the University
Court under this provision. And that
is why I am begging of Shri Chagla,
make some eoncessions to fhe right of
the Muslims. 1 have asked for refor-
ence to the Select Committee, but
Shrl Chagla impugns everyone's
motives, except his own. I deliberate-
Iy put it in: 10th of September. 1 do
not want n vacuum. But he said he
cannot do it. Al] right: you cannot do
it, but make some conces-ion, Do not
tell the Muslims: “I am as ardent as
you are; I am as ardent as you are to
keep this your cultural, your linguis-
tic and other things intact; but let
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me wipe it out in this Bill; let it
become an Act.” And then later on,
we do not know how long it will take
—one year, two years, or three vears;
but in the meantime, every semblance
of right stifle. I say this.

Mr. Deputy-Speaker: The hon.
Member's time is up.
Shri Frank Anthony: [ will finish.

1 say, today, it is tragic. Today, as the
leader of a minority Commumnity, 1
know the position of the minoritlies.
Thank God, my community is not in
the difficult position of Shri Chagla's
community; thank God. His position
is peculiarly difficult, and I do not
envy him. But today, let us assume;
there are people who say that—I am
sorry to say it, and it was said to the
Prime Minister and Shrimati Renu
Chakravartty was there—that none of
the Muslims can be trusted, and 1
immediately objected to it. Today,
India cannot survive, secularism can-
not survive. Letl ug accept that there
is a dichotomy with some of our Mus-

lims. But aren't there some good
Muslims? Aren't there  reliable
Muslims?  (Interruption),

Bome hon. Members: No, no.

Mr. Deputy-Speaker: Order, order.

Shri Frank Anthony: Why these
protestations? And then, Shri Chagla
asked this question, and that is what
I am asking. He asked this question:
Why are the Muslims joining on a
single platform? Why have Congress-
men come to me? Why are some of
them. these petitioners—is it because
they have suddenly become com-
munal—Congress MLAs? (Interrup-
tion). Because this touches them in
their hearts,

Mr. Deputy-Speaker: The hon.

Member should finish now.

Shri Frank Anthony: I will finish.
This issue transcends all their politi-
cal differences. That is why 1 say
this: talk to any Muslim privately—
Congresamen have come to me with
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tears in their eyes; it touches them in
their hearts. (Interruption).

Some hon. Members: No.

An hon.  Member:
saviour-

You are the

Shri Frank Anthony: Yes; Yes; I
can understand it. 1 know what is
hypocrisy, And I say this: the Uni-
versity is a cherished symbol for
them. What [ say finally is this: you
have all the regulatory powers; keep
the regulatory powers; keep the emer-
gency powers; clean the University
up. 3at make one concession to their
rights; say that the majority shall be
Muslim: do not efface their right by
law,

Shri P. R. Chakraverili (Dhanbad):
Mr. Deputy-Speaker, Sir, we are in a
strange world. Let me point out what
has been laid down in the Statement
of Objects and Reasons in the Bill—

“Enquiries revealed that the dis-
turbances were too well organised
to be sporadic and seemed to flow
from certain unhealthy influences
which for some time had been ad-
versely influencing the efficiency
and the academic purposes of the
Unliversity.”

Here, 1 find that Shri Anthony and
other hon. friends who have practicil-
1y associated themselves with acade-
mic institutions al] over India, for
years and decades together, have not
mentioned one vital thing: no-body
has come out condemning this out-
rageous, reprehensible and murderous
assault on the Vice-Chancellor of the
Aligarh Muslim University. This is a
rare occasion in the history of com-
munalism. The very day this uni-
versity, namely, the Aligarh Muslim

University was started. there was
started another  university in  the
eastern region namely, Dacca Uni-

wversity with which 1 was connected
for 25 years, successively as a member
nf the syndicate. as a member of the
ecourt of the university; earller, I was
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a graduate there and then 1 was con-
nected as a lecturer. 1 can understand
that when Dacea university was set up
there with its own characler, Aligarh
Muslim  University had its own
image and its own character, It was
set up as & university in fthe year
1920, Fanned by communalism, this
very question was mooted before us
in Dacca: what will be the chances of
the Muslims to grow up? It was said
that they should enjoy specia] pri-
vileges indeed, they had all the pri-
vileges which the new university had
given them when it was introduced in
Dacca. to gee that 70 per cent of the
population, which had been illiterate,
ge. a chanee to have access to all the
possibilities of growth. An enginecr-
ing college, an agricultural college, a
medical college, law and scl col-
leges were all started with the money
and goodwill of the majority commu-
nity and also of the minority Com-
munity. That minority community to-
day hag faded out from East Pakistan.
For the edification of Mr. Anthony, 1
would say that when the question
whether Bengali should be the State
languagr of East Pakistan was moot-
ed there after partilion was accepted,
the boys of the Dacca University, who
have been nurtured in an academic
atmosphere, not surcharged with this
sort of communalism, marched in

procession only to demand that
Bengali should be the State
language of East Pakistan. Over the

seven dead bodies of Muslim students
of Dacca, Bengali was accepled as
the State language of East Pakistan.
How? It wag because this sort of
communalism was condemned out-
right there.

You must condemn all these out-
rageous activities and that is what
Mr, Chagla has attempted to do by
the introduction of this ordinancc. T
do not understand the philoanphy of
our turbaned friend, Shri Yashpal
®ingh, who d this ordi e.
Thiz measure is to deal sternly with
pe-orse and  demeaning  elements,
trying to obliterate all sense of de-
cency, justice and decorum in anm
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-academic atmosphere, Mr. Ali Yawar
Jung speaking the other day said that
even the teachers and students were
parly lo some of these nefarious
activities. Should we not condemn it?
It is not a question of minority's
rights, but a question of humanity,
ol uivilisation, of a cultured way of
living and that is what Mr. Chagla
stands for, That is why this Bill has
been introduced here, It hag nothing
to do with the dismantling minority
interests,

1 say, Aligarh has a mission to ful-
fil. 1t has its own image, just as
Dacca had its own mnage. Briiliant
scholars have come out of Dacea
University. 1 am a product of that
university and 1 am proud of i,
where we, Hindus and Muslims, lived
together. Even in the midst of fana-
tical communalism, running amuck.
when the whole of Dacra city was
surcharged with communalism, not a
single boy or girl wag molested with-
in the precinets: of the university. As
the President of the University Stu-
«dents’ Union, elected by Hindus and
Muslims unanimously, 1  stood
guarantee for the rights and iiberties
of every human being within the
campus of the Dacea University.
Why? It was becausr we stood for
vourage, for character, for culture;
‘and anything that militated against it
was ynnecessarily condemned, That
is why I expected from Mr. Anthony,
to condemn outright the murderous
assault on the Vice-Chancellor. It is
a strange chap.er in the history of
India und we 'must hang our head in
shame.  This Bill does not gquestion
the retention of the character of the
university, The question relates 1o
the monstrosity in all its hideousnrss
tha! we witnessed in April.  When
Mr. Chapla has come forward with a
challonge. the fanatical, Communal-
minded penple are trying to denounce
him with al: fevour and gusto. Why?
Mr. Chagla stand for an ordered way
of sorciety, for a wav of life that
denounces communalism and perverse
way of thinking
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In the name of culture, in the
name of what we have stood for,
with my past experience of 25 years
as a teacher, academician and alsv a
member of the highest body of more
than one university, 1 would appeal
to the friends on the gther gide to
understand the implications of this
Bill, which is being put forward only
to usher in a new form of treatment
to the students and teachers alike, so
that they might take caution, Here
it has been pointed out that it is the
result of organised plan. These dis-
turbances are symptoms of a deep-
rooted malady and we want to uproot
that malady, It is an attempt in a
practical way to weed it out and
every one should give hearty co-
operation to the same. That is why
I congratulate Shri Chagla in spite of
all thes: ychement protests for his
critics. People who do not know what
is culture, who do not know what
education should be, how to create
the atmosphere congenial for educa-

tion at every stage, these are the
people who are denouncing Shri
Chagla as if they alone are the

champions of Islamic culture. That
is not so. Then the charge, that peo-
ple who by chance belong to the
majority comununity in lndia today,
are trying to thwast the advance-
ment of the mino:ity is baseless. I do
not undersiand it. The mere fact that
Hindus are in a wmajority, does that
give the Hindus the right to de-
nounce what the other communities

or people belonzing to other reli-
giona stand for? As a student of
culture, T ran say this much that

instead of being swayed by passions
of communalism or bigotry, we stand
for culture and that is what has been
introduced by Shri Chagla through
this Bill. So far ;s we are concerned,
I mean the Congress Party, we have
taken the vow and pledge to stand
for certain fundamental principles
for which Mahatma Gandhi and
Jawaharlal Nehru worked tili the end
of their lives, and that is whui Shri
Charla, as spokesman of the Congress
Party is trying to do. He must ex-
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pect whole-hearted support from all
peoples in the House and outside who
stand for culture,

Bhri Hem Barua (Gauhati): I have
gome through the Aligarh Muslim
University Amendment Bill with due
care and caution for nothing in our
recent educational history has raised
80 much of controversy as this Ordi-
nance. As a man coonected with

d tion, temp lly I am
opposed to all encroachment on the
autonomy of universities. May ] take
you a little back and say that since
the emergence of universities, in the
modern sense, in Europe, in the pout-
medieval period, autonomy, that is,
freedom from the State and the
church has constituted the lifespring
of universities? But, in the case of
the Aligarh Muslim university it will
be utterly foolish to apply this theory
without taking in to account the
ubjective conditiong obtaining in that
university, the objective conditions
that culminated in the nefarious
activities of April 25th, I would say
that April 25th is the blackest day in
the annals of the university. In fact,
it has sullied the fair name of the
Aligarh university beyond redemp-
tion. But, then, I would also say that
this is the culmination of certain
forces that have accumulated in the
portals of the university for long.

15'58 hrs,
[Mr. SrEArER in the Chair]

The Aligarh Muslim university was
established for our certain high prin-
ciples and traditions. But, unfortu-
nately, with years the university lost
much of its idealism and became a
vicious cockpit of power politics,
administrative inefficiency and cor-
ruption. There are gerious wallega-
tions against the Aligarh Muslim Uni-
vergity. The report of the Accountant-
General of Uttar Pradesh (1961) on
the university finances is a shocking
revelation, I would gay. May I quote
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from page 49 of the Report? This s
what the report says:

“The ulleged irregularities are
of a serious character and related
almost to every aspect of finan-
cial management in the univer-
sity More serious audit objections
related to embezzlement and mis-
appropriation of funds, defalca=-
tion and tampering with the re-
cords, unauthorised revision of
estimates in respect of sanctions
by Government, complete mis-
management of large construction
projects, non-observance of finan-
cial procedure and inefficient and
tardy collection of dues from
students.”

I would say that this is sufficient,
this is enough to make even a dead
man'y bones quiver. Even = dead
man's bones would quiver. When I
read this, my blood started boiling. I
do not understand why the Govern-
ment allowed the things to deterio-
rate tg such an extent. I would say,
these things happen in a citadel of
our culture, in a citadel of our edu-
cation, in a citadel that manufuctures,
produces and inspi our ing
generations, The Universities are the
salt of our national life. If the salt
loses ity savour, wherewith will it be
salted?

18 nhrs.

It is olso true that students’ indls-
cipline has become today a massive
factor confronting our Education
Without trying to probe into the

of students’ indiscipl may
I say that, according to official stati-
stics, there were as many as 1237
students' strikes during the Jast T
years and 1064 has the highest num-
ber of students’ gtrikes, that is, 261
as against an annual average of 177.
But T would say that the agitation
that was instituted by the Aligarh
Muslim University students on the
25th April was the worst of all tha
agltations, the worst of ull the move=
ments, ever launched by the students
community.
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Now, it has almost become a
fashion to accuse politicians when-
ever there ig any incident of stu-
dents’ indiscipline anywhere. I just
want to know whether the Aligarh
incident was the handiwork of any
politician. If it is not a handiwork
of the politician, I would say that
there is something rotten in the state
of Denmark and it is high time ftor
our Government to find out what is
rotten there, if needs be, through an
enquiry committee, -

Sir, in the meanwhile, I have dis-
cussed the problem of the Aligarh
Muslim University with go many
friends with a view to finding out the
truth. But, unfortunately, their opi-
nions are so much in conflict with
one another that in gpite of the
series of discussions, I have not in
the least wised up. Last night, as a
matter of fact, I thought, I mused,
over the problem very deeply and
then came to a very awkwarq con-
clusion. The affairg of the Aligarh
Muslim University are like a glass of
foaming beer for you 8o not know
where the foam ends and where the
beer begins. Likewise, the affairs of
the Aligarh Muslim University are
30 confusing and conflicfing that you
do not know when nonsense ends and
sense begins.

Since the declaration By the Gov-
ernment of the decision to suspend
the Aligarh Muslim constitution,
there has been a storm of protest
from certain quarters. T want to ask
them: Is it for the first time that the
constitution of the Aligarh Mus+
lim University has been suspended?
Why do you forget that during the
late twenties, when Sir Ross Masood,
the Director or Public Instruction of
Hyderabad, wag appointed the Vice-
Chancellor of the Aligarh Muslim
University, the University constitu-
tion was suspended entirely and it
was a triumvirate consisting of the
Vice-Chancellor, the Pro Vice-
Chancellor and the Treasurer who
administered the affairs of the Uni-
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versity? Whas Islamic culture des-
troyed then? Can any of our friends
tell us whether Islamic culture was
destroyed when Sir Ross Masood was
the Vice-Chancellor who ruled in co-
operation with the Pro Vice-Chan-
cellor and the Treasurer? It
was not destroyed. If Islamic culture
wag not destroyed then, how can you
say that Islamic culture is going to
be destroyed today when the measures
proposed by the™ Government are
much less stringent? 1 was very hap-
Py to hear the other day the assur-
ance given by Shri M. C. Chagla that
these measures were only temproray
and they were going to be withdrawn
as soon as the university was restored
to health again. I hope and trust that
he will do it as soon as possible, be-
cause this must be an emergency
measure only and there ghouid be no
encroachment on the autonomy of
universities but at the same time, the
university people should also try to
behave well or else they do not have
the right to criticise the Congress
Government for their failures. If I am
rotten I do not have the right to point
out what is rotten in you, and that is
how I feel

I do believe that culture cannot be
compartmentalised, and if India has
any culture, then it is Indian culture.
I would say at the same time that no
culture, if it is truly virile and dyna-
mic, can ever be destroyed. I know
that Islamic culture is truly. virile
and dynamic. And may ] say, since
a tirade of late has been directed
most vociferously and vigorously and
vehemently against Shri M. C. Chagla
that not to speak of one Chagla, even
a whole race of Chaglas, even thou-
sands of them can ever destroy Isla-
mic culture? That ig not possible. Is-
lamic culture, in order to be mean-
ingful and significant, must contri-
bute to the broad stream of Indian
culture and world culture, and that is
the great role that the Aligarh Mus-
lim University is destined to play.
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1 do not agree with these people
who want to describe the Aligarh
Muslim University as an arsenal of
Pakistan. If Shri M. C. Chagla has
done that, I am afraid I would not
agree with him in that. What is
happening in the university is this.
There is a conflict. The conflict is a
conflict between traditional hide-
bound conservative morals on the
one hand and progressive ideals on
the other. Whatever disorder has re-
sulted is due to this strife. I know
that the university is at present ex-
periencing the agonies of a rebirth
in the direction of liberalisation of
thought and ideals. True it is that
after graduation, some students of
the Aligarh Muslim University mig-
rate to Pakistan. In this connection,
why do you forget that some students
of other Indian universities also mig-
rate to foreign countries, and even
student; who have gone there on
Government  stipends? And where-
trom do Government get the money?
The money is collected from the poor
Indian tax-payers’ revenues. There
are some students belonging to other
Indian universities who have migrat-
ed to foreign countries, and they do
not want to come back, because life
in the foreign countries is more ex-
hilarating, more inspiring and more
comfortable and more alluring also. ..

8Shri Mahatab (Angul):

And more
foaming too.

Shri Hem Barua: Yes, more foam-
ing too. My hon. friend is right in
-saying that.

Shri Alvares (Panjim): But how
daes a Congressman know about it?

Shri Hem Barua: But how does a
congressman know about foaming?

Mr. Speaker: Only those persons
know who have been associated some

time or the other with the hon.
Member,
Shri Hem Barua: T would sy

that extreme individualism is middle-
class morality. I learnt something
dbout it from the picture My Fuir
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Lady’. Extreme individualism is
~middle-class morality. If it is so, how
can you apply two sets of principles
to judge two sets of students, the
students of the Aligarh Muslim Uni-
versity and the students of the other
Indian universities who have migrat-
ted? That would be an anachronism,
in fact.
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But then, a pamphlet has been
issued by the Aligarh Muslim Univer-
sity Old Bays' Association . . .

Shri Ansar Harvani: By a section
of the old boys.

Shri Hem Barua: There it has been
said that the Aligarh Muslim Uni-
versity is a university of the Muslims,
for the Muslims, to be administered
by Muslims. I do not understand
this psychology. This is a very dan-
gerous proposition, I know Indian
universities are modelled on the Bri-
tish pattern, except two of them, one
the Banaras Hindu University and
the other, the Aligarh Muslim Uni-
versity. These universities were ori-
ginally established with a view
teach people, train up people, in cer-
tain philosophies. If these philoso-
phies create a separatist psychology.
it ig a very dangerous thing.

But then I would say—and 1 hope
Shri Chagla would take note of it—
that it is Shri Chagla’s Government,
it is the Congress Government, that
is also responsible for creating a sort
of non-secular psychology in the
minds of the people. What happens?
When President Nasser of the UAR
comes, he is rushed down to Aligarh
Muslim University for a doctorate
honoris causa, and when the King of
Nepal comes, he is rushed down to
Banaras Hindu University for a doc-
torate homoris causa. Why should it
happen like that? It is you people
who are maintaining this barrier. All
barriers must go. All barriers pre-
venting a secular communion as bet-
ween one section of the Indian peqpk
and another must go. All barriers
between Hindus and Muslims must
go. All barriers between the sexes
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must also go; all barriers between
men and women must go,

Bhri Raghunath Singh:
from your house.

Mr. Speaker: If that be the hon.
Member's desire, why should others
object?

Shri Hem Barua: What happens in
this University? The boys are not
allowed to mix with the girls, the
girly are not allowed to mix with the
boye. The girls were segregated from
the boys whenever there was any
muzical conference, musical presenta-
tion, drama and all that. It i the new
Vice-Chancellor who tried to destroy
that barrier. I must wholeheartedly
congratulate him on trying to destroy
that barrier, All barriers between the
sexes must go. All barriers between
communities must drop off, must be
removed. I think you agree with me
in that

Etart

Mr. Bpeaker: I cannot but agree.
I wug waiting ony for him to sit
dow

Bhri Hem Barua: Since the mea-
sures proposed by Government in this
Bill are only temporary and since
these proposals are calculated to bring
about administrative efficiency in the
University, I on behalf of our party

support this BilL
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ffer st aomar aff w3 awrfrag
ifme @ dt 71 W o gwr
ag Wy et & AR % A
TTEET | AR SHAT wmraE v,
AgEECER AN s TR |

APFT TR & Wy o o7 T
g 99 F f & oenalr &7 e
HAWATY, | T W SRR G A e
ot g 9T ur W A, At
mgum sk s feafar
iy Wy sInfoer a0
&, FanT a0® § T T@w A &
awy wa fe weraax @
"z TR gEAT AT Aifr Ay %
g w1 e edek wraw e wigy
@, T Fra dyd AT AT @ Wi
wgt 9X 17 dww qar g A e
&1 vy 1 wifae d, drcaam
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w1 g W I amA g
oy w5l & F wwadrawg Rgwew
i gut 5 I qafawm afesdt w1
AT afew oft ST X owmm
f& ozfima ofest & @ sFw
qF 9XT FAAT | ATH TOAEW TE oF
fir geftaTaT o ATgE g F dFerceqTAe
& wwdr § fwAfae § o
w ol 37 9T guan guv 1 gt A% gE
et w7 g § & agofy v g o
o<t ®T WY 5§ W ZST gET A ¥
Twg & guT 5 weitarae S aTgw 0w
Ao WTIIHF ¥ weAr § WK agr
% Jl FT ag IR0 A gETy AW
aF @ AT F 00 v aff f
AT AT AT 7E FAN A Y AT Afer—
wife ¥ weramg fudan
wgafeors & avd & wiv ¥ way e weT-
™ W At gy ag WA g
& figrg mam & fammes gy ar gaer—
w17 fgg % faras @1, &/ odrimmw
FI T AT WTIA T AT §, g ey
LIRSE niccE S LR R
19 gq W gy awar g, afer mae
. a8 %g wry fF ag wdr A g W
A WTISHAF F1 aITed T WA,
A g aga S w Qg

WA g gfvafedt #, aafs
KEY TGT o TR U AT WY AR
ot 0 41 A = ag arfear ga
i § Y TR o gl Ay
w1 ¥ fagry & & awwdr g 06
IMAl ATER AT (ORIl wOh
aRIFAm AT A e am g g
|THA T ¥H |

50 1 @ 7 vET & fw wred
#gl fFor Fwww agt qmraanfs
fogamAr &, e AT & art § wer
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w1 & my dar 7t w0 Afes
&9 wu% g e feam 1500 a1
1600 7 | O gfracfadt § g
o qIRTT AT 91T FAIT G ) AV qE
oET 9% gVT fF oF T AR g F
A F CIHT IR T AT AT
Fwar &1 | @A T IEE g7 o
v i g 1 wafa W
LRI FTAT Tifgr 1 W g FEy
¥ 5 ag v & € s Tl auea
wafad fr o9& am oitdw alge
7% iw wrg faefade § o o
qry iy SiAAC ST AT § 1 g AW
wig frvg s g §, & wd w= %
AT 1 H1§ GAT wgrT A 1w
fo w1 wew svg § ot Fogemard o
AF g at qriwd @ award o
WAL g AT 7R AT e ¥
oA g awar g, Foerd & wiasy wrw
& oot §, A G wE & qEwr
wi€ are AT & 1 AT Avgw Ay
T WAt & 41 ag feAvhdr § adw
< & aZ I § A% 3w wT g
wg @axar | & IA% 3@ s AT fad
oz %% wEAV§ % ag gaw sy ar
gt W, ag  farte 9 § a1 feme
g 1 Afew ag fergere € wad fag
g0 oy ¥ owwm gelt 1 Ay
gitén 3T wwde | g foerar &, oY
ey fe? § s W Ol I
gz afem AR W
A AL 19 Gar QAT T Y =1 o
a1 fi fowrdy ¥ qnfeers &, 9797 71
2z g § 0 & wd wwer
fe zaw1 oz 7@ denfaer & fr
TG 7g AN TF " A9 g g,
g i@y W faegw g g
g Wi, ke g wieg,
firaré g wfgm ) e foo #
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ae qEwAr § e o osEmd
Y

O gL aEA & AT H £ v e
7 g w1 Y & fie ST
wef g Tfrarfadt o v R A
aer ¥ | e sErd i g arr Y A
fartardt  fis agt st WiT wra
qgr€ Frit X & gAwr weEwwT v
g 1 ¥ 38 A ag W 7T W0gHr
g 5 TEY oW Ty ¥ a7 g wrod
a1 & gfew weac A gromn 1 ag
e 7 SwrHYT § Ay e gt
% Fowd &7 T B, oy o 4w
SLiEEL L I R F ol ag |
o€ werr Aty ot ¢ 0 qfew v
fegam dgeseafam wff T
HAFATAL FT AT FFC T F & A1
A A TARTAL T e o § 3y gt
FeT & wwfas &, Tifw g0 wagd
stz & fogrw How & 1 werw
ATET 5T GCARA § § F77 Ay & gor
t 1 oEAAEE, g swarg feat
qEwi # AT § wagat arare wifew
T w1 AAY g1, AfE frgeata ¥ AT
£7% T T gIFAE § | W
Egasrarant £ e fmag dow g
FEAT T FANT 59 19 aF 977 AgY
fasmaranfs T g
fery fommaet 7 of, ot 77 &
qfea w0 WY T /Y7 A woAghr
AT #1 20 & st gawerE & )
GAT AT @ B | gAT AT WY g
T 1 oawar & 1 gafem =gt gwre
wiefzqm § st w1 g
oAl &, FEEETVA # vAw A N
FFCAN SR 1 vAE A0 F AT
A AY TR R A 1 & ag g oav
T TG 77 1 fx ey gfrfad
R & wifeww 30 w10z
wrfr @ fe aft | o ay g ww A
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f& 7 o= it wadzgem @ aiv
sga § f& gy oefefredmm
=R ¥ g% &, ar gl iy w5 wEy
woft &, ¥ ag ST argw W afer -

“It is not open to the State to
dictate to a minority what the
nature of the educational institu-
tions should be.”

T wawq g § i 7 fad arnfe
& g% w1 FwAaiw fear man @, ST o
ot 7T mr & fn il f o
Trarlr w4 fir a7 few a1 o woar
weaT wrT Wit g & W
fi6 STTET wTAg W wATw € A O
1 W W

AR wrer femr Wi W W ¥
AT a1 | & afaw O § Fraet ovw
& grow W Favog fearr wgh g

Bhrl G. N. Dixit (Etawah): Mr
Speaker, Sir, I rise to oppose the reso-
lution moved by my hon. friend Shri
Yashpal Singh, and I rise to support
the Bill d by the Mini of
Pducation. 1 was in the House on
the day the Education Minister ap-
prised this House about the happen-
ings in Aligarh and also intimated
what steps he proposed to take in
the matter. T fully remember the
whole House giving him the fullest
ovation.

I have not heard from any hon
Member anything being said agawnst
Shri Ali Yavar Jung Every Member
has conceded that Shri Ali Yavar
Jung is a patriot, and that he Is a
competent person. Nobody has de-
nied that he was assaulted. Shri
Ali Yavar Jung comes, after such a
big assault on him, to Delhi, makes
a report, and so it was the duty of
Shri Chagla to lend him the fullest
support. He was the man on the
spot and it was for him to say what
was the remedy. “Either you remove
him from the post on which the Gow-
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ernment has put him or you support
him. No allegation has been made that
Bhri Ali Yavar Jung made a report
on lhe basis of any malice or on ac-
count of any animosity against any
person. In such circumstances, are
you going to judge from what one
man comes and tells you here or
from what the other man goes and
tells others? It was the duty of the
Education Minister to have done what
he has done. Had he not done this,
then, & charge of dereliction of duty
would have been made against him.
It was only his duty to have done
what he has done.

Sir, s0 many things had been said
in this House. Out of all that has
been said, I fully endorse every word
which was said by my hon. friend
Shri Raghunath Singh; for once he
has made a learned gpeech. (Inter-
ruption). Of course, it wag not he
alone who did that. There was an-
other good speaker, Shri Hem Barua.
From the arguments that Shri Raghu-
nath Singh and Shri Barua adduced,
you might have found how much
pains they had taken in studying this
matter, ter such a deep study,
they have put the case in brief and
have supported the Education Minis-
ter. I think we here owe a duty to
support the measure. This is a very
important matter, and as far as such
important matters are concerned,
which touch the very vitals of the
nation, we should consider the prob-
lems a little coolly, and with a view
to sce that the ideals and aims which
were propagated by Gandhiji anc
supported by Jawaharlalji for the
building up of this country are adum-
brated and consolidated in this coun-
try. If you feel that that is the thing
which is wanted, then we have to
consider everything in that context.

I have not agreed with one point
-which the Education Minister made.
1 do not agree that the Aligarh Uni«
versity needs to be the place where
Muslim culture is to be propagated. I
have every respect for the Muslim re-
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ligion, but is there a different culture
in thig country to be propagated? Ia
there a Hindu culture, a Muslim cul-
ture, a Sikh culture and a Christion
culture? There is only one culture im
this country of India and that is
Indian culture, And all other cul-
tures have to be brought together
under it I remember this was pos-
sible only under the leadership of
Gandhiji.

1 shall give you an anecdote. 1
know, my hon. friend Shri Yashpal
Singh said that sp many things were
bad amongst the Hindus. They are
bad amongst the Hindus. They are
But by a gradual reformation, all
these evils have been going away,
and things have been improving. I
remembr that in 1930, when I was
released from prison, the late Rafl
Ahmed Kidwai was our leader im
Uttar Pradesh, I had to go to Masaul
to meet him. I went in an Tkke and
reached his  place. Mr. Kidwai
offered me tea and sweets and asked
me to take them, because I had come
such a long way. I, a Brahmin, had
never touched water from the hand
of a Muslim, not to talk of eating
sweetmeats 1 was thinking withia
myself, how can I eat it? If T eat it,
I will vomit. But then 1 thought of
what Mr. Kidwai would think if I
refused to take it. He would think,
here is a Congressman who has gone
to jail, but he is so much prejudiced
that he cannot eat in a Muslim's house.
So, I took the sweets and tea and
when I was coming back, I actually
vomited.

But these 30 years have revolution-
ised this country. Now the biggest
of Brahmins washes the thali and
Katori in which a Muslim or =a
ZJhamar  has  eaten. This is the
Indian culture produced under the
leadership of Mahatma Gandhi, We
do not want to go back. What is all
this Hindu culture, Muslim culture
and Chrislian culture? Is it that if
a man puts a churut in his mouth, it
is Christian culture? If somebody
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puts on a fer cap, is that Muslim
oulture? You cannot say what is Mus-
lim culture or Hindu culture. There
should be one Indian culture. That
it what has come out of Gandhiji's
Teadership.

I could no! follow what Mr. Mas-
ani said. He said that some special
a@tatus should be given to Aligarh
Muslim University, because it is a
minority institution. This wil] be also
against all our tenets. Very pgood
support should be given to the Aligarh
University, but if you give a better
status to minorities, you will be again
‘bringing in the same questions which
were witnessed before 1947. There-
fore, I beseech you, all these discus-
slons here are not conducive to good
results.

My friend, Mr. Harvani, has given
some very fine names. He said, Khan
Abdul Gaffar Khan is a product of
the Aligarh University. I respect
Khan Abdul Gaffar Khan more than
anybody in this country. If we invite
him and make him the chancellor and
the dictator of Aligarh University, I
know he will give the best results
that any Indian wants.

S8hri Hem Barua: There is no place
for a dictator in a university.

Shri G. N. Dixit: Some of my
friends want that somebody who is
the product of Aligarh should be put
in charge of it. You cannot bring
back Mr. Kidwai. So, I made this
suggestion.

Aligarh University is a good insti-
tution. It should be brought to the
level of other Indian universities.
Whether it is Banaras University or
Aligarh University, all universities
should be at par. They should be
given the same consideration, so that
they will produce the best Indian
patriotic citizens, ‘The atmosphere
that prevailed before 1947, which was
responsible for the division of the
country, shall not be allowed to be
repeated in this country.

Shri Badrudduja  (Murshidabad):
Mr. Speaker, Sir, I rise to 1 the
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Resolution moved by my hon. friend,
Shri Yashpal Singh, and oppose the
Bill introduced by the Educatiom
Minister. 1 am extremely grateful to
Shri Yashpal for his genuine sympi-
thies for the cause of the Muslim
minority m India. I have nothing but
grateful appreciation also for the
support extended to us by various
leaders of the opposition. At the
outset, I would appeal to all sections
of this House, particularly to the

Benches, to take a calm and
objective view of the problem of this
university, around which have gathe-
red the hopes ang aspirations of mil-
lions of Muslims for half a century

We all deplore the incidents that
occurred on the 25th of April 1988
in the campus of the Aligarh Mus-
lim University. I also add my feeble
voice to the chorus of condemna-
tion of the bruta] atack on the Vice-
Chancellor of the Aligarh University.
Our sympathies go to him. We have
nothing but condemnation of the
dastardly attack on the Vice-Chan-
cellor of the University, The law
must be no respecter of persons. The
erimi !ly "‘i}"‘_whopn-
cipitated events, and took the law in-
to their own hands, must be dealt
with severely. Irrespective of whe-
ther the students are Hindus or Mus-
lims, the law must be allowed to take
its own course.

The Education Minister, instead of
allowing the law to take its own
course, instead of instituting a judi-
cial inquiry for probing into the mat-
ter for studying the pre-disposing
causes and conditions which led to
this unfortunate development in the
university of Aligarh, tried to pre-
judge the whole issue. It is really
very unfortunate, Both on the floor
of the House and outside, he has made
certajn observations which are not
very happy, which are unwarranted,
unjustified, uncalled for and not
worthy of the position he holds, Car-
tain other statements and assertions

ade by the Ministry of Education
y distorts the picture md
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poison, springs of life and vitiates and
corrupts the whole atmosphere and
prejudices the minds of the majority
against Muslims.

Among those rowdies in the Uni-
versity there are both Muslims and
Hindus. There is nothing communal
about it and yet the Education Minis-
ter comes forward with the charge
of obscurantism, fanaticism, reaction-
arism, all sorts of isms liable to in-
terpretations or misinterpretations
in responsible or irresponsible quar-
ters, The Aligarh University has a
history of its own. The Education
Minister, with his judicial mind and
with his judicial background, should
have a judicial approach to the pro-
blem in all its bearings, implications
and repercussions on the course of
events. Instead of that, he wanted to
rush in which ultimately had more
serious repercussions. On the top of it,
he comeg forward with an Ordinance,
gets it pr lgated i diately af-
ter the session is over, on the 20th
of May 19685. Even after the incident,
the Parliament was in session from
the 25th April to the middle of May.
If any changes were called for he
could have introduced a Bill in the
House and taken it into confidence.
He however, considered discretioa to
be the better part of valour and on the
25th of May he brought forward an
Ordinance which was the most reac-
tionary, the most undemocratic, the
most unconstitutional Ordinance ever
promulgated. More serious things
have happened in Orissa and Mad-
ras. But he had not the courage to
risk an experiment with those uni-
versities. In Orissa the students
forced the hands of the Chief Minis-
ter and asked him to submit his re-
signation in their hands. In Madras
also there was a horrible holocaust,
loot, plunder and massacre of in-
nocents and various other things of
terrible significance. But nothing of
this nature was done there.

It is because the Muslim minorities
throughout India have no sanction be-
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hind them; they cannot forge any
sanction to enforce their demand.
Their rights can be easily brushed
aside. By sheer force of numbers, the
majority can impose their will on the
minority. Any legislation can be
passed that is not in the interests of
the minority . . . (Interruptions)
No, T am not yielding. We are in a
helpless position.

Shri Palilwal (Hindaun): You for-
get the Banaras Hindu University.

Shri Badrudduja: I do not
it.... (Interruption)

Shri Kapur Siugh (Ludhiana): The
hon. Member has every right to be
heard without imterruptions.

8hri Badrudduja: I am not casting
any reflection. ... (Interruption).

Mr. Speaker: Order, order.

Bhri Badroddufa: I am in your
hands, Sir. 1 seek your protection

Mr. Speaker: I would make one
request to the hon. Member that he
should address me and that he
should not look to that side.

forget

Shri Badrudduja:
direction, Sir.

I bow to your

My hon. friend, Shri Frank
Anthony, has dealt with the legal
aspect of the question. There is no
denying the fact that the Education
Ministry swore on oath before the
Judges of the Supreme Court that
the Aligarh Muslim University is not
a minority institution and my hon.
friend, Shri Raghunath Singh, has
just now tried to wriggle out of this
desperate situation by referring to
article 28 that this is an institution
on the model of the Banaras Hindu
University, the Delhi University and
Shantiniketan.

Sir, there is a history behind this
University, After the Mutiny,
Muslims were completely crushed,



328y Statutory Res.and BHADRA 10, 1887 (SAKA)

paralysed and sucked dry and Dbled
white. In the midst of that gloom
and frustration, all along the line,
Muslims were being pursued to  the
bitter and at that critical juncture.
Even Sir William Hunter observed
in the memorable lines of that
famous book entitled, *“The Indian
Mussalman” “We people who got
our fooung in this land as the ser-
vanis of the Mohammedan empire
are today |kicking our previous
masters into the mire with the inso-
lence of upstarts.

In the midst of that gloom, of dis-
ppoint t and d ir that great
leader of the Muslim community,
Sir Sayed Ahmed Khan, conceived
of a scheme by which Muslims might
avail of the modern education. With
that object in view, he established
the M. A O. College at Aligarh and
ultimately it was from that the
M.AO, College from that the Aligarh
Muslim University sprang.

It had been spccifically laid down
in the Act of 1920 that Muslims
would have the administrative con-
trol and management of the Univer-
sity. 1 am not ggainst any Hindus
being in the Executive Council or on
the Court. There are non-Muslims,
Hindus, Sikhs and Christians who
stood by us in the hour of our grea-
test need in 1964, Members of the
Hindu community both in this House
and outside, sympathised with us in
our deep distress. We do not for a
fingle moment suggest that Hindus
should not be in the Executive coun-
cil or on the Court and that Hindus
should not be allowed to cooperate
with us and share in the life currents
of the Aligarh Muslim University.

The Aligarh Muslim Universit y has
already been thrown open to Hindu
students. This  Universi contains
Hindu students who constitute 35 per
cent of that total number. No other
University contains this per ge of
students belonging o other commu-
nities. There are Hindus like Jaya
Prakash Narayans, Nab Kishore
Choudhurys; Hindug like Hiren
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Mukerjees, Miss Subhadra Joshis
and persons like Masanis, who enjoy
great confidence of the Mus!im com-
munity. Men like 8Shri Gulzarilal
Nanda and the hon, Prime Minister
loday enjoy greater confidence of the
Muslim minority than half & dozen
of Chuglas put together, He has in-
sulted the feelings of the Muslim
community and has estranged their
sympathies and that is why there is
a wave of agitation all over the
country. He calls it vicious. But
this agitation is not vicious. The
agitation has behind it men like Dr.
Syed Mah: d, and Maul Mohams-
med Ismail.

I would now refer to the history
and  background of the university.
A memorandum was submitted to
the Government of India in 1911 for
the establishment of a Muslim Uni-
versity,. The Government of India
wanted that in pursuance of that obj-
ective, enough fund should be
raised by the community, and the
Muslims secured the funds under the
guidance of the Aga Khan and the
Ali Brothers, They raised funds to
the tune of Rs. 30 lakhs and they
had formerly set up a trust in favour
of the establishment of, of the Anglo-
Mohammedan Orienta] College. Later
on that developed, and al] the assels
of the trust werc transferred to the
Aligarh University. The  Aliparh
University came into belng in 1820.
In the 1020 Act, it was clearly and
specifically  lald  down that the
management of the university, the
control of the university, the admi-
nistration of the university would
be left in the hands of the Muslims,
and the governing bodv like the
court would be supreme and thay the
doors of the university would be
open to students of all communities.
1t was further provided that with the
imparting of secular edueation, scien-
tific training, there must be arrange-
ments for, Islamic education, study of
Islamic history, culture, and theology.
We today hear of a new definition of
culture, To my mind culture
is a peculiar term which can
be interpreted in any way. The defini-
tion of culture, given by Imam Jeffer-
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Us-Sadiq is the finest Enenlighten-
ment of the heart, is its essence,
truth its principal object; inspiration
its guide: God its unspirer; reason
its acceptor and the words of man are
jts utterer. In other words, your heart
must be chastened and purified, purg-
.ed of all dross and accretions that
have gathered round it so that the
stream of love, of justice, of fellow-
fecling, of brotherhood, of amity and
fraternity may flow in its pristine
-purity.

The hon., Education Minister while
speaking on Friday last  observed
that it must be remembered that
culture, cultural herilage, traditions
and the eterna] values which we all
represent must also be fitted into
the scheme of secularism. My hon.
friend Shri Kapur Singh raised the
point whether religion also should
.be fitted into the scheme of secular-
ism. I can assure him, I want to
make it abundantly clear that Shri
Lal Bahadur Shastri, the hon, Prime
Minister of India, can demand my
allegiance today, and the allegiance
of 50 to 60 millions of Muslims to
the State, and cal] for any sacrifices;
.we are capable of, in defence of the
~eountry, for the integrity, for the
solidarity, for the cohesion of the
motherland, and for the maintenance
of the sovereignty of India, regard-
less of consequences. But short of
.that, I am not prepared to sacrifice
anything, my culture and cultural
heritage. We are one of those
people who have a culture of our
own. Our forbears contributed so
magnificently to art, erchitecture,
music, painting, philosophy and poli-
ty of Hindustan, We held aloft the
torch of civilisation and culture for
centuries from the shores of the At-
lantic eastward to the Indian
Orean, far beyond the Pacificc. We
want to maintain our traditions, the
integrity of our culture, as indivi-
duality of our religion, our sacred
and precious possession. We are not
to be stampeded into any inconve-
nient position, So long as we are
Muslims, we must have a religion
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and a culture of our own. The Sikhs,
the Christians and the Parsis also
have their religion, culture and cul-
tural traditions. I cannot for a
single moment persuade myself to
believe that there is anything wrong
in this, anything wrong in this whick
you can call reactionary?

We are today having g new con-
cept of secularism and neo-national-
ism. My great leader Mr, Fazlul
Huq used to observe that we could
all become heroes without going teo
the battle-fleld.  Nationalism postu-
lates that you must face the storm,
you must brave the dangers, you
must pass through crises, through
sufferings and miseries, You can-
not talk of nationalism from a cosy
and comfortable chair.

As regards secularism, the less
said the better. 1 shall give you am
example of the secular mind of my
beloved friend Shri Chagla, In the
year 1964, when the Muslims were
passing through the darkest period
of their lives, my hon. friend was
on hi; way to New York His secular
mind suddenly discovered that Mus-
lims were oppressing the Hindus in
.East Pakistan. We also discovered
it, we had the courage to condemn
in no uncertain terms the madness,
frenzies and inhuman atrocities per=
petrated on Hindus in East Pakistan.
But what is sauce for the goose must
be sauce for the gander as well
But his secular mind never discover-
ed that atrocities were being perpet-
rated on the Muslims in India. When
Rome was burning, Nero was fiddl-
ing. When Muslim India was burn-
ing, our be'oved friend, Shri Chagla,
wag fiddling and dancing to the tune
played by others because he has no
tune of his own to play. 1 say this
Ordinance is an encroachment on
the fundamental rights of the Mus-
lim minorities. 1 quote art. 28. My
frienq Shri Raghunath Singh has re-
ferred to that article. But he has,
very convenlently omitted cl (2)
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of that article. The article says. in

clause (1):

“No religious instruction shall
be provided in any educational
institution  wholly  maintained
out of State funds”,

Then there s (2):

“Nothing in clause (1) shall
apply to an educational institu-
tion which is administered by
State but has been established
under any endowment or trust
which requires that religious
instruction shall be imparted in
such institution".

This was laid down by the framers
of the Constitution. They in their
wisdom anticipated this develop-
ment in this multi-national, multi-
communal, multi-lingual, multi-re-
ligious State. They discussed it and

idered it y to have some
sort of provision like that; otherwise,
in a democratic set-up, by sheer
force of numbers—] do not mean
the Hindug only; it may be the Chris-
tians, the Buddhists, any majority
pelitical linguistic, cultural or re-
ligious—by sheer weight of numbers,
will swamp over board the majority.

I am not believer in the theory of
quantitative determination of human
destiny. I can never persuade my-
self to believe that that arithmetical
calculation or mathematical compu-
tation wil] determine human culture,
human civilisation, human tradition,
human ideals, thoughts and aspira-
tions. 1 submit that our culture, our
tradition and our spiritua] and moral
progress shall not be determined by
rumbers.

Therefore, the framers of the Con-
‘stitution must be congratulated for
baving made a salutory provision
in article 30 of the Constitution:

“All minorities, whether based
on religion or language, shall
. hl.ve the right to establish and gd-

Aligarh Muslim 3200
University (Amdt.) Bill

And further:

“The State shall not, in grant-
ing aid to educational institu-
tions, disoriminate against any
educationa] institution on the
ground that it is under the
management of a minority, whe-
ther based on religion or lan-
guage".

Shri Frank Anthony just mow  ob-
served that his community is
managing 300 institutions, We are
managing our own institutions, Our
Sikh brethren have their own insti-
tutions. In Calcutta, even the mem-
bers of the majority Community are

ing Hindu schools and Col=
leges. There is the Sanskrit Col-
lege there is the Vidyasagar College
with no Muslim member on the gov-
erning body. Providence has placed
you at the helm of affairs. 1 do
not for a single moment grudge it.
1 have no hunger or appetite for
power and position I have reached
the evening of life. The shadows of
the evening are fast closing in upon
me. 1 wish you godspeed. Provi-
dence has placed you at the helm of
affaira. I appeal to you for your
advice and guidance

On & memorable occasion in 1964,
on the eve of the sad demise of
Pandit Jawaharlal Nehru, when
Muslim India was passing through »
crisis, I appealed to him to take
courage in both hands, rise to the
occasion and put his foot down upon
the reactionary forces that were
fast raising their head and go down
to history like a faithful mariner
who steered his ship, across the
raging waves of discontent and des-
pair to a safe and hospitable shores.
In all humility, I appeal to the hon.
Prime Minister, Shri Lal Bshadur
Shastri, noted to his sanity of out-
look sobriety of judgement, serenity
of temperament to his sweet reaso-
nableness, also to take courage in
both hands and counteract thisz dan-
gerous move to finish the Muslim

of their choice”,

by of & leglsla-
tion.
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[Shri Badrudduja]
“Kustegan-ga
Khanjar-e
Taslimara
Har Zaman
Az Ghaeb Jam-e
Digar Ast”,

Those who submit to God and suffer
and bleed unto death for the cause of
righteousness, truth and justice, for
the unfortunate millions that knock
-about the streets, for the maintenance
and preservation of their rights and
privileges, never die, never perish;
they live a newer life, a fresher life,
a surer life, a nobler life, a higher
life, a sublimer life in the life of the
community and the nation, I would,
‘therefore, appeal to him to emulate
the example of that great son of
Bengal Deshbandhu Chitta Ranjan
Dag of revereq memory. When he dis-
cussed the Hindu-Muslim question, he
cared not if Hindus got more and
Muslims less or Muslims more and
Hindus less, when he discussed this
question, he grow higher and higher
till he rose to the full stature of man-
hood, and we in the meantime lJooked
smaller and smaller till one sank be-
hind that great personality,

With these few words I support
the resolution and oppose the Bill
moved by the hon. Minister.

Mr. Speaker: Will the hon. Mem-
bers agree to sit up to 6 o'clock?

Hon. Members; No, no.

Mr, Speaker: I wanted to give
“nother hour for this discussion,

Shrimat! Renn Chakravartty: To-
morrow,

Bhri D. C. Sharma: Tomorrow we
will sit,

Mr. Speaker:
_promise.

Tomorrow I do not
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Shri Swell (Assam—Autonomous
Districts): Some of us would also
like to say something. I would re-
quest for another hour tomorrow,

Mr. Speaker: Tomorrow I will see,
1 cannot promise.

Shri Prakash Vir Shastri.

st wemmire e (frr)
weow wErey, freafaarm aarem W
€ a1 W 1, FEY e arrnariawar
WY T o T grar 9x fan
faret & fa=e & e wAT wnfgd
watg  Hfeaw favaframem & amw
qfs wfemw e w g § wafad
ga & qut qut § o oo fieg
frafrarn & ar 9fs feg s
amogwr ¢ ¥w A 9w & qot
waTt & oF @ ® § grow ¥ favare
aft wo  qé S @, wATER
firor deerd faar 1 wfgrc E W 3
i faelt o I Tifzy ww
Tarw § Wt wifea § o wetg &
ot witfam

dfram ¥ wewderst A gon
& fag oY 9= & fowor sl &
I *7 forer ¥ symeqy € o Jfww
gt gt AW F werwersl & A
forsr waet ar  fim Searal avaedt
woan wifda § @ Wy & faw=g
ot awa § A% fr e F oy wawt
t dfrmae § 1w :f'mm
g 31 & wr@m g
AETC T FERT A KT “u’t.
afem o W ¥ favafaomeg
¢ wafg oo, T@w, el Wit
wifafaaa, 39 & fafa  Fma=
W krOaTe ¥ A AET TR aT g
qfF w1 T derdt ¥ qw ¥ g
e X ar=t W da A @ ogw fam
I WEH T A S q Q@
wawigy | whiafrdimv o ¥
vk fewre At Fraqr o vt
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ot ot oft qmren A gw frdaw
& graeg A WA W9 § ATOH FT
gu e e weltrg fiera freafrares
% wafaw ey Mg frdas dom
g & arx W gfea wen
AT g I FT eI g ar s
wH agpfa s fm s g,
IN & FAT A qIEEMA FoAg T
T Tifgd, e gfogre & @
% araew ¥ ag afas ¥ wfaw gfaad
& wrfed, veamw w1 W oA
e frcre Aifa & 98 & amq $9
AT O o§FAO &, W OW
am qufem et § deg vy
wafan gfrafedt # @@ fod ®
e wrafer aff @1 owwar ) A
e qafan fweT w1 0z wivsm
2 fr weirg avafagrers gafgar w1
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T3 a1 a1y WAy qataw freafe s
TagT &1 gy § wrex frdt gy
*1 w87 A1 @, wArg qataw fava-
frareg % ol w1 afusio gforg
waawT sl & fad fraffor w< fan
art, wevg qafaw fraafegraa =
W afiasgfes #ifaa Had & amre
ot gzl A den Fraifor s € o,
o wreg wfmm & wata @
wrE AT 7Y T awa

Mr. Speaker: The hon, Member
may continue his speech tomorrow.

17 hbrs.

The Lok Sabha then adjourned till
Eleven of the Clock on  Thursday,
September 2, 10685 Bhadra 11, 1887
(Saka).
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